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to create a fuither problem, let tL- o go in for
revi w. But as far as the people of Ban iras are
concerned, let the two comn unities plus your
good self see that ; part from the judgment the
prob em is solved amicably.

AN HON. MEMBER;...erroneous.

SHRI BAHARUL ISLAM (Assam): Sir,
originally ihe judgment was given not by the
Supreme Court but earlier by the High Court
and the lower courts etc. etc. Now these
matters are coming up before the Supreme
Court against irders under section 144 of the
Crimin i] Procedure Code for immediate
prevention of the breach of peace. Therefore,
what the Supreme Court has been doing and
what I learnt from Brother Judges naturally is
to see that peace is not breached.

Therefore, t) e meaning of the direction was
to ca ry out the orders of the original court ,nd
to give possession in favour of thai party in
whose favour the earlier co u't had been
directed. After the ¢ "bi uslims lost the
Moghul Empire the tv o sects are now quarrel-
ling over num >er of jmall things, over a
graveyard, a mosque or an imambara but that
wouM not bring back their Moghul Empiio. 1
respectfully submit that the best course will be
for both the parties net to go to the Supreme
Court, but i4 elect arbitrators from each side,
and then to come to an amicable settlemi it,
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REFERENCE TO THE ALLOTMENT
OF MARUTI CAR TO MEMBERS OF
PARLIAMENT ON PRIORITY BASIS

SHRI SHYAM SUNDAR MOHAPATRA
(Orissa); Mr. Deputy Chair-man” I am going
to raise a very important point for your
consideration It is about Maruti Ca, which has
become a very talked-about automobile in the
context of present day automobile prices.

Sir, when computer wa, used to find out the
names for giving priority, I saw my name
in,the Indian Express that a former General
Secretary of the Congress Party is at No.
14,000 and Ma-. D. V. Kapur, Secretary of
Industry is at about the same number and I
was given to understand that the car will be
available to me in the course of one year. I
have now got a letter from the Chairman of
Maruti cars, Mr. Krishnamoorthy that my turn
will come sometime in the middle of 1980, by
the time I cease to be a Member of this
House...

SHRI MANUBHAI PATEL

(Gujarat): You are still lucky.

SHRI SHYAM SUNDAR MOHAPATRA:
We were given to understand that parts will
come from Japan and will be assembled and
the buyers will be at ease and that it is going
to solve the automobiles prdblem in our coun-
try being faced by us, the middle-class people,
and I include you also as one among us... *

MR. DEPUTY CHAIRMAN: But my
number is earlie;j.'

SHRI SHY" SUNDAR MOHAPATRA-
*%+£,, <. erv lucky; maybe, Vice-President
was there
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MLR. DEPUTY CHAIRMAN: No,
no; that was all computerised.

SHRi SHYAM SUNDAR MOHAPATRA:
Because it is a national project, and for years
and years we have discussed Maruti in both
Houses of Parliament and...

MR. DEPUTY CHAIRMAN: And so you
should get some remuneration for discussion.

SHRI SHYAM SUNDAR MOHAPATRA/,
(The , Government took iup> this project in its
hands. Members of Parliament should get a
priority. This is only one vehicle to which we
can look for comfort, because it is within fifty
thousand rupees and we can approach the
bank for loan also. We cannot touch
Hindustan Motors; we cannot touch this
Padmini Fiat or others: I request hon. Deputy
Chairman to impress upon the Government .. .

MR. DEPUTY CHAIRMAN: You are
making quite a good speech.

SHRI EIHYAM SUNDAR MOHA-
PATRA: Election is very near, and 1 echo the
feelings of the whole House, and yourself
also. So kindly bring it to the notice of the
Government...
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SHRI MANUBHAI PATEL: Not only
echoing; 1 am supporting his case because
when the cars were exhibited) here in the
premises! of Parliament House before MPs, an
munderstanding was given that MPs will be
treated in the VIP list, that they will .be givSP
the cars from the manufacturers' quoES\Sifter
they have made the deposits. Wn”t ™ “rnpu-
<<'r has allotted m, numbef" *!' ¥*° come in
1988, " We weft

[ RAJYA SABHAJ
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as on the VIP list and the cars will be released
to them from that quota. Kindly convey the
feeings of the Members of Parliament to the
Industry Minister.
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SHRI MANUBHAI PATEL: Sir, re should
not be any misunderstanding, I am not asking
for any favour. It should be on par with
others. The only thing is that it should be
given from the manufacturers' quota. This is
all. The other terms are the same. Payment
etc. is the same. "We do not want any

concession.

SHRI DINESH GOSWAMI
(Assam): 1 am making the matter clear.
Knowing fully well that I am not going to get
it before April, I have asked for the
withdrawal of the



